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An application- untder Section 19 of the Administrat'ion Tribunal’s Act, 1985
on- $89[20K
BETWEEN

Subir Biswas, son of Bimal
Biswas, aged about 24 years, by
Occupation-Unemployed,
residing at Vill. Polta, P.O.
‘Natungram, District - 24
" Parganas (N), Pin 743235.

.... Applicant.

AND
1. Union of 'Ind.i.a, service
through the General Manager,

South Eastern Railway, Garden

Reach, Kolkata-700043.

2. The Chairman, Railway
Recruitment Cell, South Eastern
Railway, Garden Reach, Kolkata-.

700043.

3. The . Assistant Personnél
Officer (Rectt.}, Railway
Recruitment Cell, South Eastern
Railway, Garden Reach, Kolkata-

700043.

.... Respondents.
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&  0.2.582.2018

ie. 0.A. 350/00589/2018 o Date of order: 25.5.2018

Present : Hon’ble Mr. A.K. Patnaik, Judicial Member

For the Applicant : Mr. A. Chakraborty, Counsel

For the Respondents ; Mr. A.K. Banerjee, Counsel
ORDER (Oral)

A K. Patnaik, Judicial Member;

Heard Mr. A. Chakraborty, Ld. Counsel for the applicant and Mr. AK.
Banerjee, Ld. Counsel for the official re§pondents. Affidavit of service, filed by the
applicant, is taken on record.

2. This Original Application has been filed by the applicant under Section 19

-~ of the Admln[stratwe Tribunal Act 1 983 sek k efollowmg relief:-

T k
“(i) Extend the apphg\nt wnthnthegbene \ppomtment in Group ‘D’

post in South Eastern Rail lﬁ éo tion w e recruitment process
pursuant to the em Inyme%v iéJ SER/R r{S‘
date since he haddseen & Iared BUEEsst
replacement parelflso infconnectioniwitl

(i) Publish a fihal panel-<in {w n\g
pursuant to the employme t
date and not to give effect t8 pé bl shed
said recruitment process N

(i) . Costs and ingjdental to' this_applic: t|o
(iv) Pass such further®or othe&prde_r,(&%r

/01.2013 at an early
in all ges and to prepare a
e sal rdcess. _
with ‘recruftment process

M/01.2013 at an early
n connection with the

'!y.“ .

3. As prayed for by Mr. Chakraborty, Ld Cou-nsel for the appllcant pursuant to
an advertisement pub[ished by the RRC being Employment Notice No.
SER/RRC/OM/01.2013, the applicant applied for the same. He was called for
wrjtten test where he was declared successful. Thereafter he appeared in the
Physical Efficiency/Endurance Test (PET) and was declared successful. After
medical examination a final panel was formed as per merit and thereafter the
applicant was called for medical test and document verification. A final list was
also published but no appointment was offered.to the applicant. He preferred a
represe-ntation on 10.4.2018, which is still pending consideration.

4, Mr. Chakraborty, Ld. Counsel for the applicant submitted that the

grievance of the applicant would be more or less addressed if a specific order is
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gassed by directing the concerned authority i.e. respondent No. 2 to dispose of

the representation dated 10.4.2018, within a specific time frame.

5. Therefore, | dispose of this O.A. by directing the respondent No. 2, that if

any such representation as claimed by the applicant has been preferred on

10.4.2018 and the same is still pending consideration, then the same may be

considered and disposed of within a period of six weeks from the date of receipt

of this order.

6.  Though | have not entered into the merits of the case still then 1 hope and
trust that after such consideration if the applicant's grievance |s found to be
- genuine then expeditious steps m-ay be taken by the concerned respondeht No. 2
within a further period of 6 weeks from the date of such consideration to extend
the benefits to the applicant. Howeven‘uf“ g the lmeamtlme the said representation

stated to have been preferred on 10 4‘ 18 as alrea y been dlsposed of then

‘ *&-ﬂ

from the date of receipt of or "a cop) oof’t
7. With the aforesalcf*oloserv*on

\<‘~ ’ |
8.  As prayed for by Mr. Chakraborty, Ld 0

f? a dopy of this order along
with paper book be trans\lte ‘to thei‘ esp?%e 72 by speed post for which
Mr. Chakraborty undertakes to deposﬂ'“’e &Ssary cost in the Registry by the next
week.
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(A.K. Patnaik)
Judicial Membe;
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